FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
SHRI SANT LAL AND SONS EXPORTS PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Shri Sant Lal and Sons Exports
Private Limited

Date of incorporation of corporate debtor

16-01-2017

Authority under which corporate debtor is
incorporated / registered

RoC-Delhi

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U17303HR2017PTC067103

Address of the registered office and principal
office (if any) of corporate debtor

Registered Office:
322/19, First Floor, Bhatia Colony,
Panipat-132103, Haryana, India

Insolvency commencement date in respect of
corporate debtor

07.12.2022
(NCLT order received on 08.12.2022)

Estimated date of closure of insolvency
resolution process

05-06-2023 (within 180 days from
Insolvency Commencement date)

Name and registration number of the insolvency
professional acting as interim resolution
professional

Dinesh Kumar
IBBI/IPA-001/TP00860/2017-18/11442

Address and e-mail of the interim resolution
professional, as registered with the Board

Room No. 7, First Floor, Chatarbhuj
Leelawati Trust Building, Geeta Mandir
Road, Panipat-132 103, Haryana
e.mail:dkgc2004@yahoo.com

10.

Address and e-mail to be used for correspondence
with the interim resolution professional

Room No. 7, First Floor, Chatarbhuj
Leelawati Trust Building, Geeta Mandir
Road, Panipat-132 103, Haryana
e.mail:dkgc2004@yahoo.com

1118

Last date for submission of claims

21-12-2022 (14 days from
Insolvency Commencement date)

12.

Classes of creditors, if any, under clause (b) of
sub-section (6A) of section 21, ascertained by the
interim resolution professional

Name the class(es) : NIL

13.

Names of Insolvency Professionals identified to
act as Authorised Representative of creditors in a
class (Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Web link:
http://ibbi.gov.in/download
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Shri Sant Lal and Sons

Exports Private Limited on 07-12-2022.




The creditors of Shri Sant Lal and Sons Exports Private Limited, are hereby called upon to
submit their claims with proof on or before 21-12-2022 to the interim resolution professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form CA
(Not Applicable).

Submission of false or misleading proofs of claim shall attract penalties.

Date :10.12.2022 Dinesi Kumar
Place : Panipat Interim Resolution Professio

IBBI/IPA-UOI!IPOOSGI}:‘ZOI 7-18! 11442
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CHANDIGARH HOUSING
BOARD, CHANDIGARH.
Ph; 0172-4601826

PUBLIC NOTICE

]

Subject:- Transfer/ Mutation of|
Allotment/ Registration D.U.
No. 1041-1 of Cat-HIG-I in
Sector 39-B, Chandigarh in the |
name of (i) Sh. Varinder Pal
Singh Duggal Sfo Sh. Manna|
Singh (i) Dr. Gagandeep Singh
Duggal S/o Sh, Varinder Pal
Singh Duggal (iii) Smt.
Rupinder Chander W/o Sh.
Sundeep Chander on the|
intestate demise of allottee/
transferee Smt. Raj Devinder
Duggal W/o Sh. Varinder Pal
Singh Duggal.

It is hereby notified for the|
information of the General
Public and all concerned that
Smt. Raj Devinder Duggal Wio
Sh. Varinder Pal Singh Duggal
owner of Dwelling Unit No.
1041-1 of Cat-HIG-I in Sector|
39-B, Chandigarh expired on
28.04.2021 at Chandigarh as|
informed by her legal heir. (i)
Sh. Varinder Pal Singh Duggal
Slo Sh. Manna Singh (ii) Dr.
Gagandeep Singh Duggal S/o|
Sh. Varinder Pal Singh Duggal
(iil) Smt. Rupinder Chander W/o|
Sh. Sundeep Chander have|
requested for transfer off|
ownership of Dwelling Unit No.
1041-1 of Cat-HIG-I in Sector|
39-B, Chandigarh in their
names on the basis of intestate
demise of Smt. Raj Devinder!|
Duggal W/o Sh. Varinder Pal
Singh Duggal. They have
further stated that no other legal
heir has been left out.

In case anybody has any|
objection regarding the claim/|
right/ interest in the dwelling unit|
which is proposed to be|
transferred by the Chandigarh
Housing Board in favour of (j)|
Sh. Varinder Pal Singh Duggal
(Husband) (ii) Dr. Gagandeep
Singh Duggal (Son) (iii) Smt.

01826
PUBLIC NOTICE
Before Secretary, CHB|
Exercising the Powers of the|
Estate Officer, UT Chandigarh.
Subject:- Mutation/Transfer of|
lownership right in respect of|
Dwelling Unit No. 485 (Ground|
Floor) of LIG Category in Sector|
41-A, Chandigarh on the basis|
of Sale Deed in the name of Sh.
Darshan Uppal S/o Sh. Sohan|
Singh Uppal from the name of|
allottee/ transferee (i) Smt.
Ratno Devi W/o Late Sh. Balbir|
Singh (ii) Smt. Nirmala Saroha|
W/o Late Sh. Ramesh Kumar|
Saroha (jii) Sh. Robin Sarol
Slo Late Sh. Ramesh Kumar|
Saroha (iv) Ms. Rashmi Saroha
Dio Late Sh. Ramesh Kumar

Saroha.

It is hereby notified for the|
information of the general
public and all concerned that
the Dwelling Unit No. 485
(Ground Floor) of LIG Category
in Sector41-A, Chandigarh
stands in the name of allottee/|
transferee (i) Smt. Ratno Devi|
Wio Late Sh. Balbir Singh (i)
Smt. Nirmala Saroha W/o Late
Sh. Ramesh Kumar Saroha (i),
Sh. Robin Saroha S/o Late Sh.
Ramesh Kumar Saroha (iv) Ms.
Rashmi Saroha D/o Late Sh.
Ramesh Kumar Saroha. Now,
(i) Smt. Ratno Devi W/o Late|
Sh. Balbir Singh (i) Smt.
Nirmala Saroha W/o Late Sh.
Ramesh Kumar Saroha (iii) Sh.
Robin Saroha S/o Late Sh.
Ramesh Kumar Saroha (iv) Ms.
Rashmi Saroha D/o Late Sh.
Ramesh Kumar Saroha have
sold the above said dwelling
unit to Sh. Darshan Uppal S/o
Sh. Sohan Singh Uppal vide!
Sale Deed Executed and|
registered in office of Sub-|
Registrar Chandigarh on|
10.06.2022,. Sh. Darshan|
Uppal S/o Sh. Sohan Singh|
Uppal have requested this
office for transfer the above said
dwelling unit in his/her names|
onthe basis of sale deed.

If any body has any objection
upon the mutation of the said|
property in favour of applicant,
hslshe/thay may submit the
ion in writing to the

Rupinder Chander (D: )|
he/ she may submit the|
objection in writing to the|
undersigned within 30 days of|
the publication of this notice,
failing which the registration
and allotment of the said
dwelling unit shall be
transferred in favour of the
above claimant's.
Secretal

Chandigarh Housing Board,
Chandigarh

WEAR MASK, WASH YOUR HANDS,
WATCH YOUR DISTANCE

undersigned within 15 days of|
the publication of this notice,
failing which, the ownership of|
the said dwelling unit shall be|
transferred in favour of above|
said claimant(s). Secretary,
Chandigarh Housing Board, |
Chandigarh

WEAR MASK, WASH YOUR HANDS,
ry: WATCH YOUR DISTANCE

Ph:
PUBLIC NOTICE
Before Secretary, CHB
Exercising the Powers of the

Estate Officer, UT
Chandigarh.

Subject:- Mutation/Transfer of |
lownership right in respect of|
Dwelling Unit No. 345 (Ground!
Floor) of Category-Ill in Sector
45-A Chandigarh on the basis!
of Sale Deed in the name of (i),
Mrs. Kiran Goyal W/o Sh.
Bhushan Kumar (ii) Sh.
Bhushan Kumar S/o Sh. Nohar
Chand (jii) Sh. Lalit Goyal S/o
Sh. Suresh Kumar from The!
Name of Allottee/ transferee
Sh. Madan Singh Saini S/o Sh.
Ram Dass.

It is hereby notified for the
information of the general
public and all concerned that
the Dwelling Unit No. 345
(Ground Floor) of Category-lil
in Sector 45-A, Chandigarh
stands in the name of allottee/|
transferee Sh. Madan Singh
Saini S/o Sh. Ram Dass. Now,
Sh. Madan Singh Saini S/o Sh.
Ram Dass has sold the above
said dwelling unit to (i) Mrs.
Kiran Goyal W/o Sh. Bhushan
Kumar (i) Sh. Bhushan Kumarl|
Slo Sh. Nohar Chand (jii) Sh.
Lalit Goyal S/o Sh. Suresh
Kumar vide Sale Deed
Executed and registered in
office of Sub-Registrar|
Chandigarh on 21.10.2022, (i)
Mrs. Kiran Goyal W/o Sh.
Bhushan Kumar (ii) Sh.
Bhushan Kumar S/o Sh. Nohar
Chand (iii) Sh. Lalit Goyal S/o
Sh. Suresh Kumar have
requested this office for|
transfer the above said
dwelling unitin his name on the
basis of sale deed.

If any body has any objection
upon the mutation of the said
property in favour of applicant,
he/she/they may submit the
lobjection in writing to the
undersigned within 15 days of|
the publication of this notice,
failing which, the ownership of|
the said dwelling unit shall be
transferred in favour of above
said claimant(s).

Secretary,|
Chandigarh Housing Board,
Chandigarh

WEAR MASK, WASH YOUR HANDS,
WATCH YOUR DISTANCE

CENTRAL BANK OF INDIA

gional Office - SCO NO.30-31,
er floor Guru Ram Dass Divine
Towers,PUDA Complex,

Jalandhar-144001

[Rule-8(1)] P

Notice (For M ble Property)

Whereas the undersigned being the

demand natice, within 60 days from
The borrower(s) / guarantor(s) havin

below accounts.

if any plus future interest .expenses,

Act, in respect
Name of the Branch &
Borrower(s)!
Guarantor(s)

1. Mis Kishori Lal Gurdial Chand
(Partnership Firm), Shop No. 55,

and Reconstruction of Financial Assels and Enforcement of Security Interest Act, 2002 (Act No. 54 of 2002),
and in exercise of powers conferred under section 13(12) read with Rule 3 of the Securily Interest
(Enforcement) Rules,2002 issued a Demand Notice to borrower(s)/guarantor(s), on the date mentioned
hereunder, calling upon the borrower(s)/guarantor(s), to repay the amount mentioned in the respective

guarantor(s) and the public in general that the undersigned has taken possession of the properlies
described herein below in exercise of powers conferred on him / her under sub section (4) of section 13 of
the Act read with rule 8 of the Security Interest (Enforcement) Rules, 2002 on the date mentioned against

The borrowe(s) / guarantor(s) in particular and the public in general is hereby cautioned not to deal with the
property / properties and any dealings with the properties wil be subject to the charge of the
Central Bank of India, for the amount specified against each as per details below less amount of recovery

The Borrower's / Guarantors attention is invited to provisions of sub-section (8) of section 13 of the.
of time available, to redeem the secured assets.

Authorised officer of the Central Bank of India, under the Securitisation

the date of receipt of the said notice.
g failed to repay the amount, notice is hereby given to the borrower (s) /

costs, thereon

Dateof | Date of Df:;ﬂ:sug;[
Demand | Possession Demand
Notice Notice Notice
[As per lille deed, all (hal | 31.08.2022 | 08.12.2022 | Rs. 40,66,389/-
part and parcel of the properly ie. Residentiallas on 31/08/2022|

Property_measuring (0 Varas, House No. 15 Khasa | + urher ileret

Description of the
Movable/lmmovable
Property

New Grain Market F
146001, 2. Mr. Ashwani Gupta S/o
Gurdial Chand (Partner), RIO
House No. 15 Yarkshire garden,
Vijay Nagar , Rahimpur

Hoshiarpur - 148001 3. Mrs. Kamia|
Gupta W/o Gurdial Chand|
(Partner) R/o House No. 15|
Yarkshire garden, Vijay Nagar,

15) L__thereon __|
(z 10) , 2026(0- 16) 5601/2028(4 6), 5308/2867(2-6) , 2808/2031(2-9)
Khata No. 1374/1539 situated at Hadbast No. 249, Vilage Sutheri, as|
er fard jamabandi for the year 2005-2006, Tehsil & District Hoshiarpur-
146001 registered in the name of Mr. Ashwani Gupta S/o Gurdial Chand|
vide sale Deed No. 9405 dated 06/02/2012 with Sub- Registrar
Hoshiarpur and bounded as follows : Bounded As :-On the East by -
Street 35Ft. ,On the West by - Other Owner, On the North by- Property
lof Indejit Kaur,On the South by - Other Owner

Gaushala Bazar, Hoshiarpur-146001
1.M/s Sai Chain House
(Partnership Firm), Street No .4
Mohalla Narain Nagar, Near Suku

Kutiya , Hoshiarpur - 146001
2. Mr. Amandeep S/o Ashok
Kumar (Partner) Street No.4
Mohalla Narain Nagar,
cho:

Hoshiarpur-146001
KAPURTHALA
Mr.Sukhvinder

Kapurthala, Punjab- 144601
Mr. Sukhwinder
Mohalla Mehtabgarh ,

Punjab-144601,
187472209 , 1876/2211 ,

CHANDIGARH HOUSING BOARD V5~
8, JAN MARG, SECTOR 9, CHANDIGARH Ph: 0172-4601826

PUBLIC NOTICE
Itis hereby notified for the General Public that the following person(s) have:
applied for Permission for the Sale/ Purchase of Dwelling Unit in their names:
under Regulation of the Chandlgarh Huuslng Board (Allotment,

e

anwa
P R

Rahimpur Road, Hoshiarpur-146001,

4.Mr. Sham Sunder S/o Ram Chand (Guarantor), R/o House No.639,

PUBLIC NOTICE

i s o publc notic that Sh. Al Kaushal and S
Rita Koshal Wio Sh. Suresh Koshal and Sh. Surosh)
st o oyt IFL Hone Foance L i
i 4 | Lo wdu Prspa

ourch Yin s
] m‘sme‘g wmy vmaae mw«\ Tswl m D
alla

o0 uarman Knasia
o 51%69), mw) 50, 05200 Ko
T sd 15 e 15 Sowa ot o v -1
Biswas .. 75 50, yis in the name of Sh. Darminder|
oo 15 S o) ch ook dod o ot |
23/11/1/9245 dated 03.10.2022 and vide muation .
P e o, The Seler 5
orarminger Garg) siare stating thal the previus
e Su o 1043 u 3012015 1
r o 5. Pawan S s o, Miona
|ﬂ Balabh ar AT dated]
e atin o tor v o 5 B B
eusia S of o . R Ll ks o ot
rogarang s 296063202
oa 12 oo Pl Salon, e o
. Home France L s reuied o aboe s
missing_Orgnal Sale deeds for creaion equiabi
moriage. As per decaraton fumished by the presers|
Joureris and sellr ol the sad propery s}
nencumberad and no motgage has boen created|
vor the said property i favour of any other Bank o
iy financial Instiuton. The said property has never|
oeen soi or transfered to an ol
s not a subject mattr of any disput in cout of faw.|

Jal. exchango, mofgage (equtabelogsiono), Gt
s, nhertancefaniy arangemert, mantenanc
oeqeatn, patnerstip, possession, ease, subease |
sangy, e, b chargs, s ssemen o
ety ediesd oty

e ame 1 wiing 1 e Vih supweing
jocumentary evidence at the  addiess mentoned|
recein below within 7 days from the date publicatin.
v wrich e chio, |y o s oesn i 1
ired 10 have wa cient snal
roceot wih e dsbusamedsfoanad cagionf
n thereol. I any. person have
erioiousness corlat boow.

Rupinder Singh Advocate
‘Chamber No. S08,4th Fioor Yadwinra Complex

i of
L H Lid W:- 9514379170

[All that part and parcel of[ 30.08.2022 ] 08.12.2022 [ Rs. 30,52,060/-
the property i.e. Residential Prcpeny measuring 0 [as on 300812022
Kanal 8 Marlas 4 Sarsahi, Khasra No. 2025/2594/430 |+ further interest
(4-13), 420(1-5), 421(0-12), 1630/1927(1-19), 1936/

1428(5-19), 2355/431 (0-12), 2595/430(0-14), 422(13-7), 2629/1427|
(2-0) khata No. 559/657, 561/659, 562/660, 5631661, 564/662, siluated
at Village Bahadurpur HB No. 358, Tehsil and District Hoshiarpur

Near Suku
i Kutiya , Hoshiarpur - 146001
. M. Kumar S/o Satpal
(Partner) House No. 316 Ward No.
ice, Dasuya
Hoshiarpur - 144205. 4. Mr. Harsh

Civil Line Extension, Near Church,

3 Singh  Slo
Mr. Kehar Singh (Borrower) House|
No. B-27/274, Mohalla Mehtabgarh,

2. Mrs. Tejinder Kaur Wio
Singh
(Co-Borrower) House No. B-27/274
Kapurthala,

Other Owner

registered in the name of Mr. Ashok Kumar So Puran Chand vide sale
,|deed No. 7949 Dated 18/03/2016 with Sub- Registrar Hoshiarpur, and
bounded as follows: Bounded As:-On the East by - Other Owner, On the|
[West by - Rasta, On the North by - Other Owner, On the South by -

As per lille deed, all that

Hadbast No

erty Measuring 6 m:

CHANDIGARH HOUSING
BOARD, CHANDIGAR!
1172-4601826
PUBLIC NOTICE

Before Secretary, CHB
Exercising the Powers of the
Estate Officer, UT Chandigarh.
Subject:- Mutation/Transfer of|

right in respect of |

and Sale of - Dwelling UnitNo. 2943 (Ground
Sr.|Name ofthe | Name of the DU. |Cat | Sector Floor) of EWS (One Room Flat)
u “‘a"::‘?w»u‘:fuff No, Purchaser | Seller Yo, Cale)gory Al 49)
5147 (s Por) ShiSmtMs | SHSmtMs onthe basis of Sal
1. | Ms.InduD/o Sh. | Mrs. Sudershan Shama | 3079-2 | MIG-(F) | 44-D
hv:jzﬂwm g e Mast Ram Wio Sh. Man Mohan Sharma Chandigarh Desd in the name of Smt. Saroj

+ft g = e @ 15 Rex & e e s g
s 3 Pt P e e 1
T afera,
RM
PUBLIC ANNOUNCEMENT

r
FOR THE. A'I'I'ENTION ‘OF THE CREDITORS OF
SHRI SANT LAL AND SONS EXPORTS PRIVATE LIMITED

2016)

ffany.

principal office {if any) of corporate
btor

322/19, First Floor, Bhatia Colony,
Panipat-132103, Haryana, India

For participating in the above e-tendering process, the bidders shall

has any objection for the Sale/ Purchase in respect of above
said dwelling Unit, he/ she may submit the objection, if any, in writing within 15
days of the publmbon of this notice before the undersigned alongwith

SECRETARY

CHANDIGARH HOUSING BOARD, CHANDIGARH

WEAR MASK, WASH YOUR HANDS, WATCH YOUR DISTANGE

THE BUDHEWAL COOP. SUGAR MILLS LTD., BUDHEWAL(LUDHIANA)
E-mal: budhewalcsm@gmail.com

E-TENDER NOTICE

Bala W/o Sh. Sanjeev Kumar!
from the name of allottee/
transferee Sh. Arun Hans S/o
Sh. Jagdish LalHans.

It is hereby notified for the!
information of the general
public and all concerned the
Dwelling Unit No. 2943 (Ground
Floor) of EWS (One Room
Flats) Category in Sector 49,
Chandigarh stands in the name
of allottee/ Sh. Arun

E-tenders are haraby invited for sale of M-30PP/S-30PP
ason 2021-22 & 2022-23 on all working days, Same
will be opened on the same day. There is no need to become nominal

registered wi

RELEVANT PARTICULARS

1 [Name of corporate deb 1. SAL
2 |Bae fncororetion of carporee | 16012017

debtoy of
3 Amhnﬁty under whh:h corporate | RoCKanpur

debtor i reglitersd mamber of the Mil.
| Corporate dentity No. / Limiced | U17303HR2017PTC067103

Liability Identification No. of

corporate debtor have to get
5 |Address of the registered office and Registered Office:

the

with .pun)
and get ussr ID Password. Class-3 and C!ass -2 Digital Signature is

in t
vdifficulty regarding

g procoss For any
s flow please

6 |Insolvency commencement date in
respectof corparate debtor

07.12.2022
(NCLT order received on 08.12.2022)

7 Esﬁmated date of closure of

05.06-2023 (within 180 days from
Insolvency Commencement date)

g |Name w0 Tagiraien, Murber of
cting

Dinesh Kumar

punjab.gov.in C:

dering proce:

contact us on 0172-2970263/ 0172-: 297(]284/ 0120 4001002/

0120-4200462, 0120-4001005/ 0120-6277787 E-Mail Id-
gov.in.

Detailed Notice Inviting Tenders for sale of Sugar, Sugar Sale Policy
and other terms & conditions are available on website :

the insolver
asintenm resajubon pmfemnnal

1BBYIP

7-18/11442

9 [Address and e-mai o the inerin
resolution professional,
registered with the Board

Room No, 7, First Floor, Chatarbhuj
Leelawati Trust _Building, Geeta
Mandir Road, Panipat-132103,

aryana,
e.mail:dkgc2004@yahoo.com

|10]Address and e-mail to be used for
correspondence with the interim
resolution professional

Room No. 7, First Floor, Chatarbhuj
Leelawati Trust Building, Geeta
Mandir Road, Panipat-132103,

without assigning any reason.

orrections, if

any will be published on the e-tendering of Punjab Govt. website. The
Comitiee reserves the right to accept, reject any or all tenders,

GENERAL MANAGER

[ s a5 e e ot (o)

Hans S/o Sh. Jagdish Lal Hans.
Now, Sh. Arun Hans S/o Sh.
Jagdish Lal Hans have sold the!
above said dwelling unit to Smt.
Saroj Bala W/o Sh. Sanjeev
Kumar vide Sale Deed
Executed and registered in
office of Sub-Registrar
Chandigarh 02.12.22, Smt.
Saroj Bala W/o Sh. Sanjeev
Kumar has requested this office’
for transfer the above said
dwelling unitin her name on the
basis of sale deed

If any body has any objection
upon the mutation of the said
property in favour of applicant,
he/she/mey may submit the

e  wes A, 5827, 5827%
e e v e o w7

Public Notice

(b) Details of authorized
representatives
are available at:

https//ibbi.govin/download
(b): Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of

Had Lost Original Sale Deed In The
Name Of Anu Gupta, Dated
14/09/1995, Wasika No-2237 At Main
Bazar, Pathankot. If Someone Found
This Kindly Contact At Mobile No-

upon to submit their claims with proof on or before 21+12-2022, to the Interim

Limited, are hereby called

. . If Anyone
Want To Claim Anything Against This,
He/She Gan Claim Within 15 Days
From Publication

10.

electronic means.

indicate its choice of authorised

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post of by

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall

Date :10.12.2022
Place :Panipat

professionals lsted against entry No.13 to act
class (specify class) in Form CA (Nt Applicable).

1BBI/IPA-001/1P00860/2017-18/11442

from among the
of the(

Disclaimer

The Pioneer does not take
responsibility for the contents
for the advertisement (Display /
Classified) carried in this

-sd-
Dinesh Kumar

e Paper does
nm endorse the same. Readers
to verify the

content on their own

Haryana, fadi i
. il Office of the Addl. Deputy
11 |Last for submission of claims | 21-12-2022 (14 days from Insolvency bbb oner (G -.u-
c date) 15 e . e T ®atwi| |Addl  District  Magistrate,
12 Classes of creditors, If any, under | Name the class(es) : NIL fai e @ W b s Hoshiarpur
clause (bg of sub-section (6A) of |(Occupaney Right) & arem & mazarfearamem 1 | | Subject: Application for cancellation
section 21, ascertained by the i, e uftwg smeen| | of Consutancy | Licenss  No.
_ 44/M.4 pur dated 03-04-2018
13 r:am;z oa \r(lsnlvelncy Pml‘e:ﬁlnnalz Not Applicable LOST NOTICE of /s Mfs Santa Monica, Hoshiarpur,
Representative et i I, Ranju Mahajan WIO Rajeev | |406.VasantVinar,Distict Hoshiarpur.
Rt reanamesoreachaes) Mahajan R/O Sant Vihar, Khanpur, Versus
14| (a) Relevant Forms and (a)Web link: Pathankot. Hereby Declared That | | | Seneral Public

Sanyog Dadwal Sfo Balwant Singh
Rio H.No. 406, Vasant Vinr, Tensil &
District Hoshiarpur has submitied
nolice/application that:
pplicant  wanls o
consultancy License
44/MAHoshiarpur dated 03-04-2018
issued to him by this office.
In view of the above mentioned nofice,
General Public is hereby informed that
in case any person has any objection,
he/she should report in writing in the
office of the Addl. Depuly
Commissioner(G)-cum-Addl. District
Magistrate, Hoshiarpur within 30 days,
from the date of Publication of this
notice. No objection will be
entertained after the stipulated period.
No. 18212, dated 08/12-2022
Addl. Deputy Commissioner
(General)-
cum-Addl. District Magistrate,
joshiarpur.

cancel

g to the
undersigned within 15 days of
the publication of this notice,
failing which, the ownership of|
the said dwelling unit shall be!
transferred in favour of above
said claimant(s).

Secretary,

Chandigarh Housing Board,
Chandigarh

WEAR MASK, WASH YOUR HANDS,

WATCH YOUR DISTANCE
PUBLIC NOTICE

Registry No. 3788 Dt. 06/01/1997
registered in the office of Sub
Regiterar Batala, Property measuring
Approximately 4 Marias with 54t
Karam Situated at Batala Sharki H. B.
No. 211, Tehsil Batala Distt. Gurdas-
pur Stands in The Name Of Raj
Masih Son Of Mohinder Masih is
Hereby Declare That, | Satya Rani
With ~ Wife of Raj Masih
H.n0.894,Prem Nagar Bohrawala,
Batala, have Lost my Above Said
original registry on 08/12/2022 at Bus
Stand LR No. 206150/2022 dated
09/12/2022 Stand Registered at
Police Station, PSOC Civil Line
Batala. If Anyone Finds This Please
retum owner and not use for any
other purpose atherwise legal action

lerma_S/o Rakesh Verma (Partner) House No 61 Adarsh Nagar, Near
Chik Chik House, Jalandhar - 144001 5. Mr. Ashok Kumar Slo Puran Chand (Guarantor) A - Hause No. 15/
Hoshiarpur - 146001 B - House No. B -4/960 Sheesh Manal Bazar

part and parcel of properly consisting : ) Propertylas on
Measuring 11 marlas being 11/464 share out of land|+ further interest
comprised in Khewat /Khata no. 1874/2209 Khasra
no. 2690/3-17, 2691/1-14, 2693/2-12,, 2694/4-0, 2701/1-7, 2705/3-2,
27071119, 2692!4 13 Sliualed at Kapur\hala Sharki , Abadi Mohallal
Meh!ahgarh Kapurthala as per fard jamabandi for the year of 2010-2011
134 Wasika No 3001 dt 11/01/2018 on the name of|
Mr. Sukhvinder Singh S/o Mr. Kehar Singh. b) Property Measuring 8|
marlas being 8/1190 share out of land comprised in Khewat / Khata no
1871/2212, 1879/2213 Khasra No . 2690/3-17 , 2691/1-14 , 2692/4-13 , 2693/2-12,
2694/4-0, 2695/1- 1, 2596/0-19 2697/36 2698/2-8, 2699/1-8, 2700/3-16,: 2701/1 -7, 270212 02704/1 -1, 2708/
3-2, 2707/1-19, 2708/3«3 2709/2-19, 2710/3-4, 2712/4-15, 2713/6-6 situated at Kapurthala Sharki, Mohalla
Mehtabgarh, Kapurthala s per fard Jamabandi for the year 2010-2011 Wasika No. 413 di 0/05/2014 on the
name of Mr. Sukhvinder singh S/o Mr Kehar singh. c) Proj
of land comprised in Khewat /Khata no.1876/2211,1876/1/2211/1,1877/2212,1879/2214 Khasra no. 2781/5-4,
2782/0-19, 2784/2-16, 2695/1-1, 2696/0-19, 2697/3-6, 2698/2-8, 2700/3-16, 2702/2-0, 2704/1-1, 2708/3-3,
2709/2-19, 2710/3-4, 2712/4-15, 2713/6—6) situated at Kapurthala Sharki, Mohalla Mehtabgarh , Kapur‘hala
as per fard Jamabandi for the year 2010-2011 Wasika No. 600 d107/05/2012 on the name of Mr. Sukhvinder|
singh S/o Mr Kehar singh.Boundaries of above said properties: East : Mr Gurnam Singh and Mr. Arjun Singh|
West : Mr. Sukhwinder Singh and Mr. Pammﬂ Slngh North : MrGumam Smgh Mr Amar Smgh and Gan
South:Rasta and Mr. Sukhwinder Singh. d) Pro eing 6/ jand

in Khewat/Khata no. 622/767 Khasra no. 3785/11-5, 3784/53 I!TBTIG || 3785/10 0 37&9/29
situated at Kapurthala Sharki (Braham Kund area, Shalimar Avenue), Tehsil and Distt. Kapurthala as per
jamabandi for the year 2010-2011 Hadbast no. 134 as per Sale Deed dated 04-07-2012 bearing Wasika no
1648 on the name of Mr. Sukhvinder singh Sfo Mr Kehar singh. Bounded as under :- On the East by - 43Y|

Seller owner,On_the West b¥ 43'/Other Owner, On the North hf 26'/other owner, On the South IJE 26'Rastal

Toperty Measuring 17 Marlas being 17/916 share out

will be taken against him.

Rs. 19,19,988/-

Public Notice
Hisinformed o General Pbicthat Suman WioRsj
Kumar is owner of the property ie. H No. 50/4
(503) bearinig MC No. 184 & MC D o,
B4C170U23 Situated in Ward No. 2 Nand Colon
Gopal Nagar Calony/Pura Rottak. In chain of Tile
of above:Said property Original Sl deedn0, 1623
daled 03-08-1967 had been lost. A palie report
has also been got registered n s respect having
delails Applcation no. 132370612201460 with
Kanyana If anybody found above menlioned tlle
deed b informed o undersigned. I any body has
any Objecton ten fies Replies dlong wilh the.
of ownership wilh in 07 Days belore the
undersigned Afer Lapsation of Stipuiated period

{  COURTNOTICE "\
J/o 5 Rule 20 CPC]

IN THE COURT OF Ms. Komple
Dhanjal, Civil Judge Jr. Div.,
Chandigarh

ICICI BANK LTD.

s.
SANJEEV KUMAR
CNR No, CHCH02-000144-2022
Next Date:- 16-01-2023
PUBLICATION ISSUED TO:
1. SANJEEV KUMAR
FATHER:- DEEP CHAND
H. NO. 744, BARWALA
PANCHKULA
2. SUMAN LATA
H, NO. 447, BARWALA
CHKULA, 2ND ADD FLAT
NO 189-C, SILVER
CITY, MUBARAKPUR
ZIRAKPUR, MOHALI.
In above titled case, the
defendant(s)/respondent(s)
could not be served. It is ordered
that defendant(s)frespondent(s)
should appear in person or
through counsel on 16-01-2023 at
10:00a.m.
For details logon to
ittps://highcourtchd.gov.in/?
trs=district_notice&district=
Chandigarh
Dated, this day of 03-12-2022.
Civil Judge Jr. Div.,

\ Chandigarh /

aemn-wﬂsnmmmim
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Property.
Vipul K . 246 !
Distt. Court Rohtak, FEra Forae i Ao, 0
AT ARG, TAPA

CHANDIGARH HOUSING
BOARD, CHANDIGARH.

e

Ph: 0172-4601826
PUBLIC NOTICE
Before Secretary, CHB|
Exercising the Powers of the
Estate Officer, UT CI

PUBLIC NOTICE
It s informed ta the genral pubic that n this offce,
v

o, 758 8, Sushant Ciy, Ansal Town Sactor 36 Karmal

Property Tax Unique D no. 1EPEDHI, House No.
1758 B, Sushant Cty, Ansal Town Sector-35 Karnal has|
vl gstetnge o rams of s sors ank
Monga, Seema Monga, Chahat Monga. The: above)

mentoned ID no. i the oo Ashok Kumar
Nonga s tegotend a 1758, Sustan Gy, fsaal
Town Sector-36 Kamal132001. The agplcant has

bt an o cted 011202 rd 0 cpy o
o death cortcate of M. As
rogoing v change o e i off Tttt
regarcing the atve, f the rogerty 10 .
EPEDHOS S Mank Nonga, Secrma Monga, Ghahat
SioWreDaughterof St Asnok Kurtar Monga
having any kind egardng the change of
e i e w20 Gy o he G o
pubetionfth s, Obckors tscns o
lodgod. Othaniss, aftor th tma porid, it wil bal
eord ta o e hes o hpcln gty i
bove tansie, Asa fesu, inthe properyax oot
s offce, the reaisd property 1D o. Name wil be|
enredingod n 1EPEDI. No- cam i bo
entenainedafor s timepero.
Regonal Taxation Office;
Municipal Corporation Kamal.

tional bank

unjab na

Togother for the better
lall Road, Kapurthala

NOTICE

|, Gurcharan Singh Branch manager, Punjab|
National Bank, Mall road, Kapurthala, do|
hereby solemnly affrm and declare as
under:-
1.

Branct

Subject:- Mutation/Transfer of]|
ownership right in respect of|
Dwelling Unit No. 3270-2|
(Second Floor) of LIG Category|
in Sector 41-D, Chandigarh on
the basis of sale deed in the|
name Sh. Sanjeev Kumar
Sharma S/o Sh. Ramesh Dutt
Sharma from the name of]|
allottee/ transferee Sh.
Rajender Singh S/o Sh.
Dharam Singh.

It is hereby notified for the
information of the general
public and all concerned that|
the Dwelling Unit No. 3270-2|
(Second floor) of LIG Category|
in Sector 41-D, Chandigarh
stand in the name of allottee/|
Sh. Rajender Singh
S/o Sh. Dharam Singh. Now,
Sh. Rajender Singh S/o Sh.
Dharam Singh the above said
dwelling unit to Sh. Sanjeev
Kumar Sharma S/o Sh.
Ramesh Dutt Sharma
Executed and registered in
office of Sub-Registrar]|
Chandigarh on 07.11.2022, Sh.
Sanjeev Kumar Sharma S/o|
Sh. Ramesh Dutt Sharma has|
requested this office for|
transfer the above said
dwelling unitin his name on the|
basis of Sale Deed.

If any body has any objection
upon the mutation of the said
property in favour of applicant,
he/she/they may submit the
objection in writing to the|
undersigned within 15 days of |
the publication of this notice,
failing which, the ownership of|
the said dwelling unit shall be|
transferred in favour of above|
said claimant(s).

Secretary,|
Chandigarh Housing Board,

2. That Mis A.G. Fats Pvt. Ltd, Nakodar|
Road, Kapurthala has applied for grant of|
loan faciity fom our bank by equiable|

the property measuring 160
Martas comprised in khasra no. 421187711,
20/1/4-14,22/2/2-15,45/113/8-0,18/8.0.
23(8-0, 46112/2/4-0,8/7-12,1311/1-6,
44/114min_north/0-11,44/114min/1-0,
44//14mini2-5, 63/13/9-13,418-0,717-12,
44]7772-14,8719. 97215 A1min_northi40,
13min north2-14,26 /1-1,44/41 min

COURT NOTICE

(Ulo 5 Rule 20 CPC)
IN THE COURT OF
Sh. Jagmilap Singh Khushdil
Additional Civil Judge Sr.
Division, Sri Anandpur Sahib
CNR No. PBROA0-000756-2021
Next Date:- 30-01-2023
Bhag Singh Biral son of
Bakhtawar Singh, Permanent
resident of 10967, Haddon Rd,
Surrey, B.C. now resident of
village Bhogipur, P.O Takhatgarh,
Tehsil Sri Anandpur Sahib, District
Ropar.
Vs.
General Public & Anr.
Declaration
Petition u/s u/s XXXIV.
PUBLICATION ISSUED TO:- 1
GENERAL PUBLIC 02, Regional
Passport office, $.C.0. No. 28-32,
Sector 34-A, Chandigarh through
its Regional Passport Officer,
In above filed case, the
defendant(s)respondent(s) could
not be served. It is ordered that
defendant(s)respondent(s) should
appear in person or through
counsel on 30-01-2023 at 10:00
am.
For  details  logon to
https://highcourtchd.gov.in/2trs
=district_notice& district=
Rupnagar
Additional Civil Judge
Sr. Division,
Sri Anandpur Sahib
Dated, this day of 09-12-2022

south/4-0, 5,17/1/3-1,18/1/5- |
16 45{/14m|nl5-7 ‘14m|nf2 13 situated in the |
revenut village Sheikhupur,
Hadhas( No.. 133 tehsil and Distt:|

3 Tha! me ownars of the property have|
disclosed thatoutof the above the previous|
sale deeds for 4K-18M, dated 01.12.2010)
bearing wasika no. 4124 sold by Sh. Balkar|

(1K<OM), sale deed dated 31.01.2013|
bearing waska no. 4936 soid by Dheeraj|
Kumar to Sunil Kumar (1K-1M) and sale|
deed dated 08.02.2007 bearing wasika no.
4568 sold Lw Vijay Kumar and Dheeraj
Kumar fo Raman Kumar and Mukesh|
Kumar (2K-17) , registered with the sub|
registrar, Kapurthala have been lost and a
Lost Report has been lodged by Sh.
Ravinder Kumar, DMMMWAAG Fats|
Py, Lid. in this regard.

4. That since our bank is considering for|
grant of loan facilty by creating equitable|
mortgage on this property after getting the|
sale deeds morigaged by the owners of the |
property Mis A.G. Fats Pvt. Ltd., therefore |

( COURT NOTICE \
(Ulo 5 Rule 20 CPC)
IN THE COURT OF Ms. Komple
Dhanjal, Civil Judge Jr. Div.,
handigarh
ICICI BANK LTD.
Vs,
IV KUMAR
CNR No. CHCH02-000143-2022
Next Date:- 16-01-2023

PUBLICATION ISSUED TO:
1. SHIV KUMAR
FATHER:- HOSHIYAR SINGH
H. NO. 4833 SEC. 56,
PALSORA, SEC. 55,
CHANDIGARH,
2. HOSHIAR SINGH
THE KHUNDIAN PANCHAYAT
MAJHIN SARAB NATI 805
MAJHIN KANGARA 170062

In above titled case, the
defendant(s)/respondent(s)
could not be served. It is ordered
that

any person claiming any interest or title on
the abovesaid propertyfies or otherwise
having any objection, can make
representation in writing to the bank within
seven days ffom the date of issue of ths|

thebank

should appear in person or
through counsel on 16-01-2023 at
10:00a.m.

Fordetailslogon to
h hight hd. in/?

nolice.

mﬂ pmwsﬂ further for morigage of lnaus

Gurcharan Sluw

e o
DI!O: 09.12.2022 Branch Manager.

Chandigarh
Dated, this day 0103-12-2022.
\ Civil Judge Jr. Div.,

Chanuluay

OFFICE OF THE DEPUTY
COMMISSIONER KURUKSHETRA
Public Notice
(Under Special Marriage Act, 1954)

i Mrs.
ih Dharamveor Singh Rio Ndan
Dist Jnd, Haryana, Inda Now Wi of i .Vikram

ingh Dindyan S/o Jasmar Singh Dindyan Vilage
Bak Tehsi Pehowa Ditrct Kurukshelra , Ha
yana India or regitraton of e marriage under

WEAR MASK, WASH YOUR HANDS,
WATCH YOUR DISTANCE

PUBLIC
Public is informed that my client Sh. Pawan |
Kaushik Slo Sh. Ram Parshad Kaushik
Original Documents has been lost dated!
09/11/2022. Original Sale Deed No; 1280
dated 08/10/1990 and Sale deed No. 2549
dated 30/12/1394. PlotProperty measuring
1211.50 square yards, of Waka within City
Council, Arya Nagar, Jhajhar, Teh. & Distt.
Jhajjar. Which was purchased by my client|
fom Sh. Jai Singh and the original
[Documents was also received by him. Ifany
person has found the documents /|

section 15, Chapter ] of o special marrage act
1954,

o may, within Wity Says of he publcaton of
his notcs, apply in wrting to the undersigned
spociying the grounds for such obecton.
Place: Kurukshetra
Date: August 191 2022

Deputy Commissioner-cum Marriage Officer

IN THE COURT OF SH. NITISH SINGLA,
PCS SUB DIVISIONAL MAGISTRATE
(EAST)-CUM-MARRIAGE OFFICER, U.T,

CHANDIGARH
[Mr. Rahul Sanuria Son of Sh. Chaman Lal
resident of House No. 273, Near Gurdwara|
Wali Gal, Daria, Manimajra Chandigarh and|
IMs. Juan Liang daughter of Mr. Shitang Liang
temporary resident of Intemat Girls Hostel,
|Room No. 620, Block-D, Shoolini University,
Solan, Himachal Pradesh and Permanent|
resident of 7, Tiang Bian Zhu Sihe Cun,|
Fenghunag Xiang, Zhaoping Xian Hezhou,

|, Gopal Krishna s/o Ram
Chander r/o Samalkha Panipat,
Haryana, hereby declare that my

sale deed no. 1814 dated
01.12.2022, 768 dated
07.09.1992, 647 dated

29.07.1992 have been lost
| have applied loan

information/ P
said documents submit/intimateto Parveen
Rathi (Advocate) Chamber no. 247, Distt.
Court, Sonepat, Mob.-9813380300.

on this. And if | get these

I will not

Kurukshetra. | | Guangxi Province, China have given nofice|
Uss 5 for of marrage (0
registered within three calendar months,|
LOST AND FOUND lunderthe Special Marriage Act, 1954.

a petition for the solemnization of theirl

Court, notice s, therefore, issued through this|
pubicaton t the general pubic hat in case|

ihis Cout on or before 07/01/2023, faling
\which the marriage shall be registered under!
the Special Marriage Act n accordance with
L

.
(Givenunder my hand and seal of the Courton|
i 2022,

iwilldeposit them in the bank

Marriage Officer, U.T. Chandigarh
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KHELO INDIA CSC

&
WKHHB KHELO INDIA STATE CENTRE OF EXCELLENCE &
”:}’ fi'1+/f/ | Sports Complex, Hockey Stadium, Sector-42, Chandigarh -160036 &

E-mail - csc_cfha@yahoo.com
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NOTICE FOR INDUCTION OF BOYS AND GIRLS IN THE
ROWING SPORTS DISCIPLINES UNDER
KHELO INDIA STATE CENTRE OF EXCELLENCE, CHANDIGARH

DETAIL OF SELECTION TRIALS IN RESPECT OF ROWING SPORTS DISCIPLINE:-

S.| Total No. Age Height Date of Venue & time of trials
N. | of players and trials
(Boys & weight
Girls).
1. [9 Boys & 14|+ Born between [Minimum| 26.12.2022 |+ Reporting time 9.00 AM at Lake Sports Complex,
Girls 26.12.2009 to | height of and Chandigarh Anthropometrically qualities (i.e. Height,
26.12.2007 (for | 174 cm | 27.12.2022 Weight, Shoulder, Arm Span and Hip & Ankle
Boys) for Boys Flexion test etc.) are compulsory inherent to proceed
+ Born between & 165 Physical test.
26.12.2009 to cm for + Only 800 meter running test held at Athletic Ground,
26.12.2006 for Girls Sports Comlex, Sector -46, Chandigarh
Girls) + Boys and girls who are proficient in swimming will
be preferred however exceptionally promissing
non swimmer candidates may be considered
provisionally till clearance of Swimming test for
which adequate time will be provided and onus of
same will rest on the individual candidates.
The interested candidates shall come for trails in proper kit with original Birth Certificate issued by the Competent
Authority (Municipal Corportaiton/Health Department/Municipal Council/Gram Panchayat) and two recently
passport size photographs.
Note: - The selection criteria and other instructions are available on the website http://sportsdeptt.chd.gov.in and

http://chdpr.gov.in. any change of schedule shall be intimated on the same site. The Secretary, CSC has right
to cancel the selection trails without giving any reason at any stage.
Facilities :- The selected candidates in Rowing sports descipline under KISCE, Chandigarh shall be provided Boarding
& Lodging and other facilities provided by KISCE, Chandigarh as per agreement that would be executed between

CSC (KISCE, Chandigarh) and parents/guardian of the selected candidates.

For any enquiry, please contact: 98761-84727, 7496082826

Joint Secretary
Secretary
Chandigarh Sports Council
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